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(J) Upon receipt of the orders ~f ~he ~ovemment under section J, 

the Competent Authority shall apply w1th1n thirty days to the Designated 

Court for making the ad interim order of attachment absolute and for a 

direction to sell the property so attached by public auction and realize the sale 

proceeds. 

(4) An application under sub-section (3) shall be accompanied by one 

or more affidavits, stating the grounds on which the belief that the Financial 

Establishment has committed any default or is likely to defraud, is founded, the 

amount of money or value of other property believed to have been procured 

by means of the deposit and the details, if any, of persons in whose name such 

property is believed to have been invested or purchased out of the deposits or 

any other property attached under Section 3. 

(5) The Competent Authority shall make an application to any court 

having jurisiction to ti)' similar cases or deal with the subject matter pertaining 

~ ~oney_ or property belonging to a Financial Establishment or any person 

pecified m Section 3 situated within the territorial jurisdiction of that court, 

for appropriate orders. 
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